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MINISTRY OF HEAITH AND FAMILY WELFARE
(Department of Health and Family Welfare)
CORRIGENDUM
New Delhi, the 1st October, 2007

G.S.R. 641(E).— In the notification of Government
of India, Ministry of Health and Family Welfare No.
G.S.R. 408(E) Corrigendum dated 31st May, 2007 to be
Cigarettes and other Tobacoo Products (Packaging and
Labelling) Rules, 2006, published in Part 11, Section 3,
Sub-section (i) of the Gazette of India, Extraordinary for
the effective date of operation the following shall be
substituted :

“They shall come into force on the 1st day of
December, 2007.
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